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THE EMPLOYMENT OF CHILDREN (AMENDMENT). -
I "ACT, 1951
| . No. XLVIII or 1951
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An Act further to amen(l the Employment of Oh1ldren Act
; 1938 . ,
R Sept_ember, 1951 .

BE it enacted by Parhs,ment as follows —

¢ _1. Short title. ——-Thls Act may be called the Employment of Children
(Amendment) Act, 1951.

v 2. Amendment -of long title and preamble, Act XXVI of 1938, ——In the
long title of, and the preamble to, the Employment of Children Act, 1938
(hereinafter referred to as the pnnclpal Act), for the words ‘‘the admlssmn

of children to’’, the words * the employment, of children in’* shall be sub-
atltuted

3. Amendment of section 2, Act XXVI of 1938:—In section 2 of the
principal Act, after clause (b) the followmg clause shall be inserted,
namely —

(bb) ““port authority’’ mesns s body of port. commissioners or
other.authority administering a port;’. )

4. Amendment of section 3, Act XXVI of 1938.—In section 8 .of the
pringipal Act, for sub-sections (1) and (2) the followmg sub- sectlons shell"
be substltuted namely:— "

: ‘ “(1) No child who has not completed hig fifteenth year ghall be
- employed or permltted fo work in any oeccupation— .

(@) eonnected’ with -the transport of passengers, goods ..or
mails by railway, or

(b) connected with a port authomty w1th1n the hmlts of any .

port,
(2) No child who hay completed his ﬁfteenth year but has no#
~completed his séventeenth year shall be employed or permitted to
work in any occupation referred to in sub-section (I), unless the
. . periods of work of such -child for any day are so fixed as to allow an
interval of rest for at least twelve consecutive hours which ghsll in-

clude at least such seven consecutive hours between 10 piM. and 7 A.M.
as may be prescribed:

Provided that nothing in this sub- sectlon ghall apply o any chﬂd
referred to herein - while employed or permitted to work in suoh
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circumstances’ and in- accordance ‘with such eondltlons as ‘may be
pregeribed in any occupatlon aforesaid” either asan apprentice or for :
the purpose of receiving vocational tralmng therein:
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- Provided further that the competent authonty may, where'ib i
"of opinion that an emergency has arisen and the public interest
< 50 requires, by notification in the Official -Gazette, declare that the
- provisions of this sub-section shall not be in operatlon for such penod.
ag may be specified in the notlﬁcatlon T :

6. Insertion of new sect1ons 3D and 3E-in Act XXVI of 1938, —After

section 8C of the prmclpal Act, the followmly gections shall be mserted
‘namely :— .

‘8D. Maintpnance of regzs er. -——Thele shall be maintained by " -
_every employer, in-respect of children employed or permitted to work" . -
in pursuance of sub-section (2) of section 8 in any occupation referred -

" ta in sub-section (I) of that section; a register. to be available for
mspectlon by an Inspectm at all times during working hours or vxhen
work is being carried on in any such occupatlon showmg—

(a) the nameé and date of birth of every child under seventeen
years of age so employed or permitted to w01k

» S :(b) the periods of work of any such th‘d and the intervals -
;o T of rest to which he is entltled

(o) the nature of work of any such chlld and
(d) such other particulars as mey be prescrlbed

38 Display of notice contammg abstract of sections 3 and 4
- Bvery rallway administration and every port aithority shall cause to'be -
‘ligplayed in a conspicuous and accessible place at every station ou
‘ng railway or within the limits of a port, as the case may be, a notice .
in such Indian language or languages as may be prescribed and ‘in the
. English language containing -an abstxac’o of sub- sec’tlons (N and (2) of
* section 8 and section 4 of this. Act.

[La:p,lanatwn.—ln this” sectlon—j

. “railway. admﬁmﬁahon’ bhas the mefmlug assmned 1o \it.
in the Indnan -Railways Act 1890 (IX of 1890).

8, Substitution of new section for section 4 in Act XXVI of 1938 —

For section 4 of the principal Act the following section shall be substltu:
_ted. namely:—

“4 . Penalty. ——Whoever—~‘ '

- (a} employs. any child or pelmlts any child to- work n con-
ma\ ention of the prov. exons of section 3; or !

(b) fails to give notlee a8 1equ1red by section 3B or

() tails to mamtam a reglster ag required by sectlon dD or
makes any false entry in any \nch 1eglster

hal] be punlshqble with simple 1mprlsonment which may extend 0 -
one month or with - fine whxch may extend to five hundred rupees ot
with both ” P



section .7 of the principal Act—-

7 and

(u) ‘after clause (), the fo]lowmg clauses -shall be wserbed
namely —

‘ ' {c) fix- the seven consecutwe hours between 10 p.M. and
7 am for the purpose of sub-section (9) of section 3;

(d) specify the circumstances in which and - the conditions
subject to which a child may be employed or pe1m1tted to work
‘either as an apprentice. or for the purpose of receiving vocatxona]

training in any occupatlon referred to - in. sub- sectlon (1\
‘section 3 -

{e) spepify the other particulars which a registér maintained
under section 3D should contain;

) épemfy the Indian language or languages in which a notice *

réferrea to in section 3E -shall be pubhshed and

(9) prov1de for exemption f/rorn the provisions of sub section' (2.

of section 3 in cases of emergencies which could not have been
controlled or foreseen, which are not of a periodical character
and which interfere with the ncrmal workmg of any occum,tuon
referred to in sub-section (I) of section 3.’
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(1), the word “and” at the end ot clause (a) sha.ll? be omitted;
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